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Central Administrative Tribunal

Principal Bench

OA-786/95

Jtew Delhi, the August, 1996,

Hon'ble Shri Ahooja, nenber(A)

Trilok Chand Bhatia
^/o 1733/4, Urban Cetate Gurgaon
(Haryana)

( Advocate: Shri S.K. Sayhney)
# • Applicant

versus

1, Union of India, through

General flanager,
Northern Raiiyay,
Baroda House,
New Delhi,

2, Divisional flanager.
Northern Railway,
Bikaner (Rajasthan)

( Advocate:Sh,P.S,«ahendru)

Respondents

ORDER

Hon'ble Shri R,K, Ahooja, n(A)

d.

In this OA the applicant seeks payaent

of interest on delayed payment of DCRG after

retirement. The admitted facts in brief are

that the applicant retired on 31,7,1993 while

posted as Loco Foreman, Under Railway Boari'a

Circular of 1990 ha ya, aijouad to ratain tha

railway accoaaodation aliottad to hia for

a period of four aontha payaant o^ noraei
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rent. He yas allowed again retention of the

accoenodation for a further period of four eontha

as permitted by para educational or sickness

on payment of special licence fee, i.e. double

the normal rent, By these two permissions, he

was allowed to retain the accommodation upto

31,3,1994, However, he vacated the quarter

on 26,3,1994, i,e. a few days before the expiry

of sanction. As OCHG ha^^ not been paid to him

he made a representation dated 2.4,94 and the same

was finally released to him amounting to ̂ ,81,644/-

after deductions on account of payment of rent

and electricity bill, which was sanctioned cn

26,9*94 and deposited in his accounts# on 12.11,94,
V

The applicant h^ aggrieved that firstly excess

deduction has been made from OCRG and secondly

no interest has been paide to him the late

payment of OCRG,

2, At the time of argument^ learned counsel

for the applicant submitted that he is not

premaing for excess deduction but would press

only for the payment of interest on delayed

OChG, He argued that various cases have already

been decided by the full Bench Judgement of

particularly
Tribunal/in Uazir Chand va. Union of india and

other, ( 1969-1991- Vol.II 267 ) 1« «hich It 1,
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.f .otlr* "ou"*- »'■ *h.W thXholdlng of
r  4. .atwant till auc^

th. 00.0 of rotuo- Oovt.
. H. ho. not v't'Wperiod he hae nov

-  si.iioiiy. th» s-P"*"is unwarranted, Siail.  ..ere wa. Fl.Padaanabhan
Stot. of Korol. onO o«<or.

,0 SC 107 - »"Bait ( 1965 (1) 5C "7
r  ̂ is liable to pay.  hold that tho Goat. i»3ournai;

duea relating to panaion/oanal interaat on tho .•"""pi.,
ant .arkot rate whlch/eo».onca,t.tulty ot th. eurtont .ark

of two .ontha fro. tha data oat tha oxpity of two -
.  H. alao r.liaP on Oanad. Kanta

"""" ( ,991(3) SLk 567)

ad «v«ent of.aplanatlon for dolay.d payant
inwca ia antitlad to.„..,ann«ati.n, tho a.plov"

«f i2% per annua.

..a... .< " *" ' "

that th. td.pond.nt. ar. duty bound to r.l.a..
tn. OCkC .van in th. C.a of wnauthori..d
accupatlon of Oow.rn.ant acco»odation. Whrl.
to th. pt...nt caaa. th. raapoodanta haw.
t.a. luatificaticn for withhoidin, th. OCkO

.too of 90w.tn.ont .cco..oaatlcn.inc. th. occupation o

.not ratiraoont w.. with prop.r aanction and
i„ ract th. .cco..odation had aw..
befor. th. .xpiry of th. ..nctionad p.tiod.
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Shri P#S, Rahandru^ laarned counaal'

for the raspondanta aubalttad that OCRG could

not ba paid as tha quarter waa atill in the

accupation of tha applicant. Ha aubaitted that

tha reapondenta could not make aura of tha anount

to be recovarad froa the applicant till he weqatfi

tha praaiaaa. After the government accoamodation

waa vacated, the reapondenta releaaed tha DCRC

within a reaaonabla tiae. Hence, there waa no

liability of payment of intereat.

5. I have carefully conaidared the material

on record and tha arguaenta advanced on either

aide. It ia an admitted fact that the applicant

retained the fiovernaent accommodation for approximately

SiaiJl montha after retirement but in accoidance with

the rulaa and with the prior aanction of the Competent

Authority. It waa open to the reapondenta to make

an aatimate of payment which wmra iibaiy to be

recovered from tha applicant and ralaaaa the raat

of the anount within three montha apeciflad under

tha rules a^ baa been held in tha caaa of

Warir Chand (supra) that the reapondenta should

not-hold the amount of OCRG pending vacation

of the Government accommodation.
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In this case,ultimately, the dues to be recovered

from the applicant which cam| to %,4147/. en account

of rent and fc,1674/- on account of electricity

charges have been deducted and the remaining amount

paid. It lobuld have been fair to assume *f thi^

amount should have been with-held from the OCRG

and the rest should have been paid to the applicant.

"0 satisfactory explanation has been given for delayed

payment of OCRC except that the Government accommodation

had not baan wcatad by tha appUcaot. This explanation

axpMM.. was not juetifiad for holding the ahole

aaount of OCIiC. I, therefore, find % eerit in the

application, end allea the aeae. The reepondente

are directed to eak. payeent of Intereet on the

..ount Of OCRG paid to the applicant at th. rat. of

12* per annuB for the period after the par.iaeibi.

parted of three «>nth.. The intereet ain be paid

opto the tiae oe the aaount of OCf-cTeaitted in the

account of applicant i.e. 12.11.90. Iheie aill be

no ordar as to costs,

\ ReK, Ahoo^


